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IN THE HON'BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGINALAPPLICATION NO. 1202/2024 

News ltem titled "E. Coli traces of bleaching powder found in Greater Noida 
housing society water samples'" appearing in the Indian Express dated 

AFFIDAVIT ON BEHALF OF DISTRICT MAGISTRATE GAUTAM 
BUDHHA NAGAR, UTTAR PRADESH. 

Pes. Noioc/v8 

13.09.2024 

I, MANISH KUMAR VERMA, aged about 39 years s/o Sh.MOHAN PRASAD 
VERMA is presently posted as District Magistrate, Gautam Budha Nagar, Uttar 
Pradesh, do hereby solemnly affirm and state on oath as under: 

1. That I am duly authorized and competent to swear this Affidavit on behalf of 
the District Administration, Gautam Buddha Nagar, in compliance with the 
order dated 01.10.2024 passed by the Hon'ble National Green Tribunal 
(hereinafter referred to as �Hon'ble NGT) in OA No. 1202/2024. I have 
thoroughly examined the records, documents, and facts relevant to the 
present matter. 

2. That the contents of the accompanying affidavit are true and correct, and the 
knowledge has been derived from official records and nothing material has 
been concealed therefrom. 

3. I state that on or about 03.09.2024, information was received, including 
through social media and via the Sub-Divisional Magistrate, Dadri, that 
several residents of M/s Supertech Ecovillage-2, Sector-16B, Greater Noida 
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West had fallen ill with symptoms such as diarrhea, vomiting, and stomach 
pain. These symptoms were alleged to have been caused by contaminated 
drinking water in the said housing society. 

4. That the undersigned, upon receiving this information, the Chief Medical 
Oficer (CMO), Gautam Buddha Nagar, immediately organized medical 
camps on 03.09.2024, 04.09.2024, and 05.09,2024, where doctors and 
paramedical staft provided necessary treatment to the affected individuals. 
During these camps, water samples were also collected in the presence of 
residents for laboratory analysis. 

3. That the undersigned respectfully submit that there was a prior issue 

concening the Sewage Treatment Plant (STP) at Supertech Ecovillage-2, 
which surfaced two years ago. At that time, the Uttar Pradesh Pollution 
Control Board (UPPCB) imposed environmental compensation on the 
project for non-functional or partially functional STP operations. 

6. That, as per records, the following fines and environmental compensations 

have been levied upon the concerned parties in connection with the STP 

deficiencies and water-related issues: 

a) The Greater Noida Authority imposed a fine of 7,00,000 (Rupees 

Seven Lakhs) for failing to ensure the STP's full functionality. 

b) The UPPCB had earlier imposed Environmental compensation of 

25,67,22,500 (Rupees Five Crores Sixty Seven Lakhs Twenty Two 

Thousand Five Hundred) on the project, which remains unpaid. 

c) Subsequently, UPPCB imposed additional Environmental Compensation 

of 1,80,84,375 (Rupees One Crore Eighty Lakhs Eighty Four Thousand 

Three Hundred Seventy Five), bringing the total dues to 7,48,06,875 
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(Rupees Seven Crores Forty Eight Lakhs Six Thousand Eight Hundred Seventy Five). 
d) A notice has been issued to the concerned builder/Apartment Owners Association (AOA) to deposit the aforementioned amount within 15 days, failing which recovery proceedings may be initiated. 

7. That following the recent contamination incident (due to leftover bleaching 
powder), all necessary remedial neasures have since been undertaken by 
the builder/management/AOA to clean the water tanks and restore the water 
supply to safe standards. The Chief Medical Officer's office has reported 
that the health of the affected residents has substantially improved and that 
no new complaints of water contamination have been received. 

8. I respectfully submit that, in view of the above facts: 

a) Medical support was provided promptly, and the affected individuals 
have recuperated. 

b) The environmental compensation concerns règarding the STP, which 
originated two years ago, are being pursued by the UPPCB and the 

Greater Noida Authority. 

9. That the undersignedtherefore pray that, since the cause leading to the filing 

of the present Original Application (water contamination and resultant health 

hazards) has been effectively resolved, this Hon'ble Tribunal may be pleased 

to dispose of OA No. 1202/2024. The District Administration shall, 
however, continue to monitor the situation and ensure that the directions of 

the Hon'ble NGT are complied with in letter and spirit. 

| S andasSharma 
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10.1 submit that the statements made herein are true to the best of my knowledge and belief, based on official records and information available in my office. I have not concealed any material facts from this Hon°ble Tribunal. 

11.That the deponent assures this Hon'ble Tribunal of the utmost cooperation and compliance with any further directions or clarifications it may deem 
appropriate to issue in this matter. 

VERIFICATION 

Verified at Gautam Buddha Nagar on this th day of January, 2025, that the 
contents of the above affidavit are true and correct to the best of my knowledge 
and belief and based on official records. No part of it is false, and nothing material 

Sande Sharma 
Roy. Na/iis6/98) 

ATTEGTED 

(Sanded Sharma) 
Reg. N. 133¬/S8 
NOTARÝ PUBLIC 
Chaziaad (U.P.) 

DEPONENT 
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